
BEFORE THE HON'BLE NATIONAL GREEN TRIBUNAL

WESTERN ZONE BENCH, PUNE

oRTGINAL APPLICATION NO. 127 OF 2024OVZ)

AND

ORIGINALAPPLI CATTON NO. 136 OF 2024(WZ).

Tlaving adclress at: Kalpataru Point' 3rd & 4th 11oor, Opp PVR C

Sion Circle, Mumbai-400002

2. MA]]ARA.SI-ITRA INDUSTRIAL DEVELOPMENT CORPORATION

Through Chief Executive Offi cer

I{aving address at: "Udyog Sarathi", Marol lndl Area, Mahakali Caves

Road, Andheri (East), Mumbai - 400 093

J- DISTR]CT COLLECTOR - TIIANE

Having address at: Courr Naka, Ad Prabhakar Hegde Rd, Kharkar Alley'

Thane (West), Maharashtua - 400 601

4. CENTRAL POLLUTION CONTROL BOARD

Tlrough Regional Directorate Having address at: Sru-vey No' 110'

Dhankucle Multipurpose Hall, Baner Road, Banel Pune 411 045

5. DIRECTORATE OF INDUSTRIAL SAI-ETY AND HEALILI Having

address at: Kamgar Bhawan, 5th Floor, C-20' E Block, Opp R B l'
Bandla Kurla Complex, Mumbai - 400 051

SUO-MOTOCOGNIZANCE---..----. COMPLAINANT

v/s
1. MAI{ARASHTRA POLLUTION CONTROL BOARD

Through Member Secretary
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I
6 AMUDAN CHEMICALS PVT. LTD.

Having address at: W-229, Phase - 2, MIDC, Dombivli, Th

Maharashtra - 421 203

AFFIDAVIT IN RtrPLY ON BEHALF OF RISPONDENT NO. 5

1. I, Sachin Ganpal Bhele, age 42 years, working as the Deprty Director,

Inclustrial Safety and Health. I(a1yan, District; Thane, and duly authorized

by Respondent No. 5, solemnly aftllm and state on behail of Respondert

No. 5 (Director. Industrial Safety and llealth, Mumbai) as follows:

2. I say that I have read the order issued by Hon'ble National

GreenTribunal, Westem Zone Bench, Pune ir the O.A No 12112024 and

perused the televallt record maintained by our deparlmelt with reference

to the subject matler ofthe present O A- and based on the said record, 1

am hling this affidavi1.

3. l say that the Directorate of Industrial Safety and I{ealth. ( DISH )

working under the Labour Department, Govemment of Maharashtra, is

enforchg The Factories Act, 1948 ald Rules made thereunder This

Directorate conducts inspections of factories and enquiries about

accidents. fires. erplosions. or an; dangerous occurrences occuning in

the factory. In case of violation of any of the provisions of the Act and

Rules, the Directomte is empowered to iritiate legal action against the

occupier and manager ofthe factory.

4. i say that as per dtections of the Hon'ble NGl, DISII was part ol. the

corlstituted committee and visjted the site and submitted the report on

behalf ol DISH to the .Ioint committee as per'Te1ms of Reference' A copy

ofthe intedm repofi ofthe Joint comnittee is attaohed as arlnexure 1'

,'T"
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4, 5. N4/s. Amudan Chemicals pvt. Ltd.. Ploa No. W-229. M.I.D.C. Phase II.

Manpada Road, Dombivali (East) Ta1 Kalyan & Dist-Thane 421204 is

registered under Section 85 ofthe Factories Act, 1948 and holds a 1'actory

license bearing no. 10018373, renewed till the year 2025. Mr. Malay

Pradeep Mehta and Mrs Sneha Malay Mehta are the occupiers as per

Section 2 (rxii) of tLe Factories Act, 1948

6. On receipt of the telephonic message from the MARG membel from

Dombivali, Dy. Director, Industrial Safety And Health, Kalyan visiaed the

factory on 23.05.2024 @ 2:00 PM to enqute into the explosion that took

place in the factory @ l:35 PM on 23.05.2024, which resulted in fire and

an offsite emergency. Kalyan Dombir,li Mru.ricipal Corporation, Navi

Mumbai Municipal Corporation, Ulhasuagar Municipal Cotporatiolt,

A;nbemath Municipal Council and NDRF Battalion No. 5 and TDRI had

conducted rescue operations. On 25.05.2024 al 3.42 pm the said rescue

opemtion was stopped. A total of 13 }vorkers died, and 67 pemons were

injured in this incident.

7. Directorate of Industrial Salety & Health (DISH), Govt of Maharashtra

cor.rducted a detailed investigation ofthe industrial accident. A copy olthe

report is enclosed in Amexure-2. The following is mentiored about the

'Occurence of explosion and fire in the factory' ir the said investigation

report

The said unit was engaged in lhe manufacturing of l'arious

organic peroxiries such as Methyl Ethyl Kctone Peroxide

(MEKP), Di Terliary Buq,l Peroxide (DTBP), and Te(iary Bulyl

Hydro Peroxide (TBHP). Tertiary Blql hydrogen peroxide

(TBHP) n.ranufactur ing is a highly cxothermic reaction.

'7 .l
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* 7.2 On 23/0512024, the synthesis of Tertiary Butyl hydroperoxide

(TBHP) was caried out in the Glass Line reactor (GLR) (3 KL)'

and the settling of Tef- Butyl Peroxybenzoate (TB?B) was

canied out in the SS reaclor (3 KL)'

7.3 Ot 2210512024, at night in GLR (3KL)' H2O2 (1200 kg) is

charged and the tempetature of the reactor was brought to around

17" C. Also, in the SS reactor (3 KL) there r'vas making of TBPB

and at right, there was the activity of the stirring of TBPB in SS

reactor (3 KL).

On 2310512024 at 9:00 am, operator had cooled the reactor

around 17" C and chargirg oI H2SO4 of around i80 Kg was

charged fi'om the H2SO4 cal with help of vacuum pump The

charging of 1 can (63 IQ) of H2So4 tahes atound 15 millutes'

Total 180 I(g was chargeci lrom the 3 cans taking arorurd 40 to

45 minutes. Then, when the vacuum was released there rvas an

inclease ir temperature and the tcmp€ralure was maintained

below 25'C anrl the stining rvas caried out for alound 2 to 2 &

'7 .4

1/2 hours.

7.5 Thus, the charging of the remaining 2101(g II2SO4 fi'om the 3

& ll2 cans was caried out al 11:15 am, and the charging was

frnished at 12:30 Pm.

7.6 Aa 12:30 PM, there uas a lunch break titl 1:00 PM After lurch

break, TBA ol around 100-150 Kg was charged into the reactor

. Soon afler the chaxging was ovel by releasing tl.re vacuum' the

temperatu€ increased rapidly, leading to an exothermic reaction

at 60 to 70"C The cooling arangemert $'as insufflcient to

4- {

+

OT
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* control the [rnaway teaction. As the lemperatue increased

inside the reactor, pressure increased beyond the bursting

pressure of95 Kg/cm2, Ieading to the busting ofGLR (3KI)'

7.7 Due to the explosion of the reactor, the shock waves and

hemendous heat, the adjacent SS reactor (3KL) coltaining

TBPB also exploded due to the decomposition reaction of TBPB

exceeding tho SADT temperature by more tharr 60o C.

7.8 A1so, the MS talrk containing DMP was exploded which led to

the rupture of the tank due to forming explosive mixtures with

air on intense heating and the MEK tank rvas thrown away at a

distarce of7 met€rs tom the original position.

7.9 Due to the prcsence of combustible liquid and llamrtable liquids

in the prernises, the fire sta ed in the factory and spread rapidly

to the adjacent factories. After the explosion lollorved by fire, the

rvorkers ol the adjacent factory inlorced the Fire brigade about

the incident. The Fire brigade fi'om Dorabiviii MIDC reached the

spot at 1:50 PM and stalted extinguishing the fire. Afler some

1ime, another Fire brigade 1i'om Kalyan Dombivli Municipal

Coryomtion arrived. Navi Munbai Municipai Cotporation,

Uihnsnagar Municipai Coryoration, Ambernalh Municipal

Council and NDRF Battalion No. 5 and TDRF had conducted

lescue operations and on 25.05.2024 at'3.42 pm, the said rescue

operalions wel e stopped.

8. In thl] enqu y, follorvitg contravention ofprovisions of the Factories AcL

1948 and Maharashfia Factories, rules 1963 $'ere detected: -

.;iF

s4

OT

*t- 4
Disi, ihN. & i'la'li

iiI('Ati.
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d\ 8.1 The occupier had l'ailed to naintain the factory in sa1'e working

order as well as the system without risking the rvorkers' health by

not proviiling no facility for control addition of sulphuric acid

and not providing alarm and interlock such as Utility failurc

alarm, agitator- thilure alarm, High temperatue alafln, Alann lor

High rate of addition of limiting reactant which is added at

controllecl rate, and FCV and/or On-Off valve interlocked with

the reaction mass temperatule and agitator tdpping Hence

Provisions of section 7 A- (2) (a) of the Factories Act 1948 was

contrave[ed.

It is repofied ftat Mr Malay Pradeep Mchta and Mrs Sneha

Malay Mehta are the Directors of the N4/s. Amudar Chemicals

Pv1. Ltd... The Occupier has not sent a $/dtten notice in form no'

1 cortaining the name ard address of the Occupier after he

ft.2

8.5

begins to occupl tlle prcmises as t'actory. lIence, the pr.ovision of

ection 7 (l) (b) olthe Factorics Act, 1948 was conlavened.

he occupier hacl not drawn an on-site emergency plan and

detailed disaster control measures lor the lactol')'. I'lence the

provisions of Section 41-B (4) of the Factodes Act, 1948 was

cotrtravened.

The occupier ofa factory had not appointed persons u'ho possess

qualifications & experietce in handling hazardous substances

aIrd are competent for such handling. Hence the the provisions ol

Sectior 4l-C (b) ofthe Factodes Aat, 1948 was contravened. '

The machinery layout was not in conformity with the earlier

approved plans. Flence the Provisions of Rule 4(2) oi
Maharashtm Factories Rules 1963 was contraveled.

Thus, there is change in manufacturing process ofTBHP, But the

occupier was using the premises as factory without gctting plan
8.6

253



l

approval lrom Jt. Dircctor D1SH, Kalyar regarding changes total

or padial in manufactu ng process. Hence, the the Provisions ol

Rule 4(1) (d) of Maharashtra Factories Rules 1963 rvas

confuavened.

8.7 It is tound that the ll,orkers working on manufacturitg process of

s,vnthesis of TBHP, TBBP, MEKI u'ere not provided with

information in relation to handling of hazardous materials like

Hydrogen peroxide TBA, Sulphuric Acid, hence the provisions

of the Rule 73-N(1) of Malarashtra Factories Rules,1963 was

contravened-

8.8 Occupier had not ar:ranged to canl' out a Safety Audit externally

ot.rce in two yea$ by sa1'ety auditor Hence, the Provisions of

Rule 3 (b) of Maharashtra Factories (Safety Audit) Rules, 2014

was aonbavened.

8.9 Thus the Manager had not submitted written repot1 in form No.

24 within the prescribed time limit 12 hours, the provisions of

Rule 115 (2) of Maharashfa Factodes Rules, ,1963 was

contraven ed.

Deputy Director I.S.H. Kalyan caried out the enquiry and

contraventions were found against the Occupier and Show Cause

leter dated 1410612021 regarding why legal action for the

contraventions ([rentioned at Sr 71 to 7.9 ) may llot be

consiclered against the occupier of the factory was issued to the

occupier of the factory and the Criminal cases are filed in the

court of FIon'ble Chief Judicial Magistrate, Thane

Also, the Factol'y license of Amudan Chemicals P1't. Ltd Plot

No. V,/-229, Phase-2, Dombir4i, renewed till the year 2025, has

been revoked ot 1.5/0612021 under Rule 9 (A) of the

Maharashtm Pactories Rules, 1963.

81t
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9. To avoid the reoccutIence of such incidents in future, the following

remedial measures are suggested by DISH

9.1 The facility lor control addition of sulphuric acid through an

additional vesseVglass flask shail be made.

9.2 On the rector system, an alarm and interlock such as utility lailffe

alarm, agitator fbilure alarm, and high temperature alatm for'high

rate of addition of limitirg reaotant, u'hich is added at a controlled

rate, shall be provided.

9.3 Flow conuol valve and / or On-Offvalve for rarv material shall be

installed such that raw mate{ial (limiting reactant) addition rate

should be controlled by flow control loop The controlling

parameter is reactor temperatxre. And FCV and/or On-Off valve

should be interlocked with the reaction mass temperature afld

agitator t pping.

A HAZOP study for the entire process shall be cadied out by

specialized expefi and recommendations thereof shall be complied

with.

9.5 Workers and the operator shall be trained well-designated Training

Programme tbr operation atd wortirg staif regarding handling oI

hazardous chemical and hazardous associaled with it. and th(] same

shall be periodicail-v refreshed with the latest information available

rvithin the scope

10.I say that the Occupier ofthe factory has provided the following aid to tie

legal heils ofthe deceased.

{A

ot

*
r)ii',.

*
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10.1 In this incidence, 13 workers died, and 67 persons rvere injured.

Out of a total of 13 \\orkefs, 12 rvorkers are insured under ESIC.

The Occupier of the factory has submitted compctsation claims

towards pension to legal heirs to Employee's State Insuance

Colporation ( ESIC ) authorities. A1so, this ot'fice had requested

ESIC regarding getting compensation tfuough ESIC to fie heils

of the said deceased workers. As the salary of one deceased

worker, Mr. Dhaval Vadhani is more than the standard salary

limit urder the ESIC schene, it has been informed through a

letter to the Hon. Compensation Commissioner cum Hon.

Labou Court regarding compensation to the heim of Mr. Dhaval

Vadhani.

10.2 l'he Goyemnent of Maharashtra allotted a total of Rs

65,00,000/- (Rupees sixry-five lakhs only) lrom the Chief

Minister's Relief Fund to disburse Rs. 5,00,0001 each (Rupees

five lakhs only) to the legal heirs of the deceased workers. A
total ol Rs. 60,00,000/- ftom the Chief Minister's Relief Fund,

amounting to Rs. 5,00,000/- each, is being distributed by the

office of the Tahsildar in Kalyan to the legal heim of the 12

deceased workers. For the reuraining one deceased workeq a

payment ofRs. 5,00,000/- fi'om the Chief Minister's RelielFund

will be made upon receipt ol the necessary docuurents ftom the

legal heirs. Additionally, seriously injured persons received Aee

treatment at priYate hospitals.

bi

*

l1.Currenlly, olficers liom the DISH I)cpartment can visit factories under

the cenhalized inspectiorr schcme. Ilowever, a special drive rvas iuitiated

following the incident to identily hazardous lacto es in the Dombivli
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MIDC area, and saLty inspections l,ere conducted. So t'ar, l10 t'actories

have been inspected, Shor,v CarLse Notices have been issued, and 34

Crimiral cases have been filed in the coufi of Hon'ble Chief Judicial

Magistrate, Thane. Also, 6 prohibitory orders under Sectiol] zt0(2) of the

Faclories Act, 1948, were issued to the l'actories.

l2.That. in Iight of thc above submissions, it is respectlully prayed that this

Ansu.cring, Respondent No. 5, i.e. DISH, shall abide by anv or-dcr or

directions passed by this Hon'ble lribunal.

DF]

SACHIN GANPAT BFIELE

Deputy Director
Industrial Safcty and Health, Kalyan

Place : Thane

Date:- 261' March. 2025

.t.

v"ii
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VERIFICATION

Verilied at Thare on this 26th day ol M arcb,2025 that the contents 01'the above

allldavit are true and correct to the best ofmv kuowledse and beliefand nothins

has been concealed thereil.

D T

Place:Thanc

SACHIN GANPAT BHELE

Deputy Director

Industrial Safety and Health, Kalyan

BEFO E

lb\4/i
rii.i(lJA KISH fl

/,,r-iVOCliTE & NOTARy
ci)yu cF tilDla

SerialN F ,ALS)

1.

*

''';..lli"ii _

RI

i'.

{

Datc:- 261r' N,larch. 2025

Paqe No.

.2 6 MAR 2rj2s
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No.JDlSll/Visit/SGB/333t

or{arded the visil ten]arks dtd. 23/05/2024 to Occupie Manager of N4/s Am
Plot No. W-229. M.LD.C. Phase ll. M.mpada Road, Donbivali (East

By RI'

Pv1 Lld..
'l al Kalyan & Dist- l'hane 421204 pasting il Inspcction Book & early compliance.

\&
ts.c)letc)

Deputy Dircctor,
Industrial Safety & Health,

Governmerrt of Maharashtra
Directorate oflndustrial Safety & Health

Oflice ofJoi t Director,
Safety & I lealth, i'd Floor, Gandhi Tower, Ncar Joker Cinerna, Bail Baz' . Kaly

no:- 025 1 -22070,12. E-mail ID com

Date-tr 4 JuN ?o?4
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M/s. Amudan Chemicals Pvt Ltd.,
Plot No. W-229, M.I.D.C. Phase II, Manpada Road,

Dombivali (East) Kalyan

Tal – Kalyan & Dist-Thane 421204.

1. On receipt of the telephonic message from the MARG member from Dombivali, I, visited

the factory on 23.05.2024 @ 2:00 PM to enquire into the explosion that took place in the

factory @ 1:35 PM on the same day which resulted into fire and an offsite emergency.

2. Shri.  D.B.  Gore,  Director,  Directorate  of  Industrial  Safety  &  Health,  Maharashtra,Shri.

S.S. Joshi, Jt. Director, Kalyan, Shri. L.K. Gorane, Dy. Director, DISH were also present

at the accident spot.

3. A  total  of  13  workers  died,  and  67  persons  were  injured  in  this  incident.  The  injured

workers were immediately taken to AIMS Hospital, ICON Hospital, and Shastri Hospital

KDMC and other hospitals in Dombivli  east  in after a rescue operation was launched. A

total of 36 nearby industrial establishments have been verified by the Police department in

connection  with  the  blast  incident,  and  the  following  industrial  establishment  workers

were  found  missing.  later,  the  dead  bodies  were  identified  by  relatives  /DNA  sampling.

Below is the list of deceased workers due to accident.

Sr. No Name of
deceased
workers

Age Sex Name of the
factory where
the deceased
worker was
employed

Whether
Factory

Worker /
Contract
Worker

Whether
Registered under

ESIC/WC

1.  Mrs.  Rohini
Kadam

26  Female  Amudan
Chemicals Pvt.
Ltd.,

Staff Registered under
ESIC.
INS.NO –
3417421857

2.  Mrs.  Riddhi
Khandwilkar

38  Female  Amudan
Chemicals Pvt.
Ltd.,

Staff Registered under
ESIC.
INS.NO. –
3417421616

3.  Mr.  Dhaval
Vaghani

29  Male  Amudan
Chemicals Pvt.
Ltd.,

Staff Not registered
under ESIC.

4.  Mr.  Ravi
Rajbhar

45  Male  Amudan
Chemicals Pvt.
Ltd.,

Factory
Worker

Registered under
ESIC.
INS.NO -

Page 209
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4. Kalyan  Dombivli  Municipal  Corporation,  Navi  Mumbai  Municipal  Corporation,

Ulhasnagar  Municipal  Corporation,  Ambernath  Municipal  Council  and  NDRF  Battalion

No.  5  and  TDRF  had  conducted  rescue  operations.  On  25.05.2024  at  3.42  pm  the  said

rescue operation was stopped.

3517457747
5.  Mr.

Satyanarayan
Rajbhar

48  Male  Amudan
Chemicals Pvt.
Ltd.,

Factory
Worker

Registered under
ESIC.
INS. NO –
3517457791

6.  Mr.  Manoj
Jondhale

54  Male  Amudan
Chemicals Pvt.
Ltd.,

Contract
worker of
Disha
Enterprises

Registered under
ESIC.
INS. NO –
3417344667

7.  Mr.  Sirajuddin
Ahmed

24  Male  Amudan
Chemicals Pvt.
Ltd.,

Contract
worker of
Kishore
Prabhakar
Gulhane

Registered under
ESIC.
INS. NO –
3416976471

8.  Mr.  Bharat
Jaiswar

43  Male  Amudan
Chemicals Pvt.
Ltd.,

Contract
worker of
Kishore
Prabhakar
Gulhane

Registered under
ESIC.
INS. NO –
3416091051

9.  Mr.  Manoj
Chavan

35  Male  Amudan
Chemicals Pvt.
Ltd.,

Contract
worker of
Poonam
Enterprises

Registered under
ESIC.
INS. NO –
3415848558

10.  Mr.  Manish
Kumar Das

22  Male  Amudan
Chemicals Pvt.
Ltd.,

Contract
worker of
Poonam
Enterprises

Registered under
ESIC.
INS. NO –
3416802910

11.  Mr.  Rakesh
Rajput

49  Male  Saptavarna
Colors Pvt. Ltd.,
W - 230, MIDC,
Phase - 2,
Dombivli,

Contract
worker of
Colourmax
Dyestuff Pvt.
Ltd.

Registered under
ESIC.
INS NO-
5609503478

12.  Mr.Vishal
Poundwall

42  Male  Cosmos
Company

Factory
worker

Registered under
ESIC.
INS NO-
3417424412

13.  Mr.  Jai  Sarkar  26  Male  Cosmos
Company

Factory
worker

Registered under
ESIC.
INS NO-
3417428289
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List  of  Industrial  establishments  affected  by  the  explosion  &  fire  at  M/s.  Amudan

Chemicals Pvt. Ltd.,

Sr.  No.  Company  Name  and  Address
1.  Wagjhai  Enterprises

Plot no. W-233, M.I.D.C. Phase II, Manpada Road,
Dombivali (East) Kalyan
Tal – Kalyan & Dist-Thane 421204

2.  Neo  orgo  Chem  LLP  ,Plot  No.  W-222,  Phase  II,Dombivali  PHASE  -
II MIDC,SONARPADA,DOMBIVALI,Kalyan, Thane

3.  Omega  Fine  Chemicals,  Plot  No.  w-130,Phase  II,Dombivali  Dist.
Thane

4.  Omega  Fine  Chemicals,  Plot  No.  A-88,Phase  II,Dombivali  Dist.
Thane

5.  Mehta  corporation
Plot no. W-228, M.I.D.C. Phase II, Manpada Road,
Dombivali (East) Kalyan
Tal – Kalyan & Dist-Thane 421204

6.  Auto  Car  Color  &  Coating  Pvt  Ltd,
Plot No.734, M.I.D.C. Phase II, Manpada Road,
Dombivali (East) Kalyan
Tal – Kalyan & Dist-Thane 421204

7.  S.D.A.  Industries  Limited
Plot no. W-227, M.I.D.C. Phase II, Manpada Road,
Dombivali (East) Kalyan
Tal – Kalyan & Dist-Thane 421204

8.  Brisk  Chemical,Plot  No.  W-221,  PHASE  -  II
MIDC,SONARPADA,DOMBIVALI,Kalyan, Thane

9.  Modern  Industrial  Gases,  W-170/1,   PHASE  -  II
MIDC,SONARPADA,DOMBIVALI,Kalyan, Thane

10.  Mr.  Vighnahar  Chemicals,  Plot  no.  W-225,  PHASE  -  II
MIDC,SONARPADA,DOMBIVALI,Kalyan, Thane

11.  Vinayak  Tech  Plasticchem  Pvt.  Ltd.,
Plot no. W- 226, PHASE - II
MIDC,SONARPADA,DOMBIVALI,Kalyan, Thane

12.  Deccan  Colors  &  Chemicals  Pvt.  Ltd.
Plot no. W-232, M.I.D.C. Phase II, Manpada Road,
Dombivali (East) Kalyan

13.  Saptavarna  Colorants  Pvt.  Ltd.
Plot no. W-130, Sonarpada, manpada Road, MIDC phase 2,
Dombivali,

14.  Cosmos  Engineering,   PHASE  -  II
MIDC,SONARPADA,DOMBIVALI,Kalyan, Thane

15.  Kaushal  Chemical,   PHASE  -  II
MIDC,SONARPADA,DOMBIVALI,Kalyan, Thane

16.  Metro  godown,  Mhatre  copmpound,  PHASE  -  II
MIDC,SONARPADA,DOMBIVALI,Kalyan, Thane
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5. Due  to  the  high  intensity  of  the  said  chemical  accident,  many  houses  and  industrial

establishments  in  the  surrounding  area  have  been  damaged and  lives  have  been  lost.  As

per  the  report  of  the  Revenue  department,  Kalyan  Dombivli  Municipal  Corporation  and

Revenue Department had jointly conducted a panchnama of the incident site and a total of

980 properties of residents and commercial properties in the surrounding area. Out of 980

properties,  643  residential  properties  were  minorly  affected,  and  337  commercial

properties  were  also  affected  (298  commercial  properties  were  minorly  affected,  39

commercial properties were fully affected).

6. Observations at the affected M/s. Amudan Chemicals Pvt. Ltd., :
After the incidence following situation was found during the enquiry;

i. The factory shed, the compound wall,  factory building structure having 1 floor with MS

platform was completely collapsed due to explosion.

ii. A crater size of around 15 feet diameter & about 7 feet deep is formed due to explosion in

the factory.

iii. Due  to  explosion  shock  waves,  the  adjacent  factories  building,  structures,  roofs  etc.

collapsed,  Glass  window  panels  &  door  panels/shutters,  etc,  of  the  residential  and

commercial buildings in the surrounding area got damaged.

iv. The  GLR   (3  KL)  was  totally  shattered  into  pieces   and  the  SS  reactor  (3KL)  too  was

shattered into pieces. The MS platform along with the structure was thrown away from the

actual location.

v. The  Di  Methyl  Phalate   (DMP)  tank  exploded  and  was  found  ruptured.  The  MEK  tank

was thrown away at a distance of 12.8 meters from the actual location.

vi. The SS reactor, which was not in use, located at a distance of 7 meters from the GLR, was

thrown away at a distance of 70 meters, and the SS blender was thrown away at a distance

of 100 meters from the actual location.

vii. After  explosion,  the  raw  material  finished  product  being  combustible  and  flammable

caught fire. This fire spread into the adjacent factories,

a) Saptavarna Colorants Pvt. Ltd.

Plot no. W-130, Sonarpada, manpada Road, MIDC phase 2, Dombivali,

b) Cosmos Engineering,  PHASE - II MIDC,SONARPADA,DOMBIVALI,Kalyan,

Thane

c) Kaushal Chemical,  PHASE - II MIDC,SONARPADA,DOMBIVALI,Kalyan,

Thane

d) K.G Chemicals, PHASE - II MIDC,SONARPADA,DOMBIVALI,Kalyan, Thane
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e) Metro Company Godown, PHASE - MIDC,SONARPADA,DOMBIVALI,Kalyan

A still Pics of M/s. Amudhan Chemicals, Before explosion

The devasted factory after explosion and fire

Page 213

471



Page 6 of 22

A crater formed due to the explosion of the reactor at the original

position of the reactor
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Rupture  of 20 KL DMP tank
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7. Visited  the  factory  again  on  25/05/2024  and  29/05/2024  to  carry  out  further  enquiry  of

incidence. The following activities were carried out during the visit.

i. I obtained the sketch of the actual layout,  and machine layout showing the position of the

storage  tanks,  SS  reactor,  glass  line  reactor,  blender,  chilling  plant,  office  on  the  first

floor, storage of raw material, and finished goods. (Annexure-1)

ii. I  have  collected  information  about  the  latest  plan  approved  by  my  office,  which  shows

that  the  Plans  were  revised  vide  letter  no.  DISH/PLN/DBD/147/2009/137  dtd.

22/05/2007.  The  approved  plan  shows  that  mixing  vessels,  reactor  vessel,   nutch  filter,

receiver,  condenser,  flask,  baby  boiler,  oil  expansion  tank,  vacuum  pump  etc.  were

installed in the premises. (Annexure- 2)

iii. I  have obtained a report  of examination of pressure vessel – SS reactor of 3 KL (Eq no.

SSR-02 ID NO. PVO2,MOC-SS, installed in 2023), GLR reactor no. 3 KL (Eq no. GLR-

01 ID NO. PV03,MOC-MS/GLR installed in 2023),  Blending vessel 1.5 KL (Eq no. BV-

The dislocation MEK Tank from the original position
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01  ID  NO.  PV04,MOC-SS,  installed  in  2005),  SS  reactor  KL  (Eq  no.  SSR-01  ID  NO.

PV01,MOC-SS),  in  form no-13  obtained   from competent  person  Mr.Dhananjay  Jadhav

on  dated  23/09/2023.  The  hydarulic  examination,  ultrasonic  test  was  carried  out  on

23/09/2023, and it was observed that ultrasonic tests revealed that

Sr. no Shell thickness Dish thickness

1 SS reactor no. 2 4.2 mm 4.11 mm 4.22 mm, 4.30 mm

2 GLR reactor 16.02 mm 16.13 mm 18.22 mm, 18.30 mm

iv. Risk  Assessment&  job  safety  analysis,  HAZOP  study,  Safety  Audit  was  carried  out  in

Dec 2020 by Mr.Dhananjay Jadhav of M/s. Dtech Engineering.

v.  I have recorded the statement of Mr. Ganesh Ashok Musale, Supervisor of M/s. Amudan

Chemicals Pvt Ltd., Dombivli.

8. From the above enquiries and the recorded statement it is revealed as follows:-

a) The  factory  manufactures  various  organic  peroxides  such  as  Methyl  Ethyl  Ketone

Peroxide  (MEKP),  Di  Tertiary  Butyl  Peroxide(  DTBP),  Tertiary  Butyl  Hydro  Peroxide

(TBHP).

b) On 23/05/2024, in the factory there was the following raw materials and finished goods

were stored in the factory.

Sr. No. Name of Chemicals Mode  of

storage

Total  quantity

stored

remarks

1. Methyl  Ethyl  Ketone

(MEK)

SS  tank  of  20

KL capacity

10 MT Raw Material

2. Di  Methyl  Phalate

(DMP

SS  tank  of  20

KL capacity

20 MT Raw Material

3. Hydrogen  Per  Oxide

(H2O2)

40 Drums 7 to 8 MT Raw Material

4. DEG 40 Drums 9.5 MT Raw Material

5. TBA 40 Drums 6.6. MT Raw Material

6. Benzoyl Chloride 8 Drums 2 MT Raw Material

7. Sulphuric Acid 14  cans  (63  kg

each),

882 Kg Raw Material

8. Methanol 6 Drums 930 Kg Raw Material

9. Di  Tertiary  Butyl

Peroxide( DTBP)

Plastic Cans 700 Kg Finished Goods
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10. TBPB- Plastic Cans approx. 30 Kg Finished Goods

11. MEKP FG 50 Plastic Cans 3 MT Finished Goods

12. MEKP FG 40- Plastic Cans 1.5 MT Finished Goods

13. MEKP LG- 1.5 Plastic Cans 1.5 MT Finished Goods

14. Cobalt around 1.5 MT Finished Goods

c) The following equipment were installed and used in manufacturing activity on the ground

floor in the shed.

Sr. No. Name of equipment Equipment ID Installed on

1. SS reactor of 3 KL Eq  no.  SSR-02  ID  NO.

PVO2,MOC-SS

2023

2. GLR reactor no. 3 KL Eq  no.  GLR-01  ID  NO.

PV03,MOC-MS/GLR

2023

3. Blending vessel 1.5 KL Eq  no.  BV-01  ID  NO.

PV04,MOC-SS,

2005

4. SS reactor 1 KL Eq  no.  SSR-01  ID  NO.

PV01,MOC-SS

2005

5. Vacuum  pump  and  ejector

(7HP & 5 HP)

-

6. Chilling Plant 42 TR 2023

7. Cooling  tower -- --

Also,  in  front  of  the  main  gate  inside  the  factory,  there  was  an  office  on  the  first  floor;

next to the office was a store.

d) The  Factory  is  registered  under  Section  85  of  the  Factories  Act,  1948  The  factory  is

engaged in manufacturing activity in relation to Chemical Industries – Electrochemicals (

Peroxides)  industries  listed  under  Sr.  17  of  the  First  Schedule  of  the  Factories  Act,

1948.Hence the factory is carrying out Hazardous process as defined under section 2(cb)

of the Factories Act, 1948.

e) The factory license bearing no. 10018373 is found renewed till the year 2025. As per the

application for renewal of licence in form No: - 01, it is revealed that Mr. Kirti Gokuldas

Mehta,  Director  is  the  Occupier  of  the  factory.  But,  as  per  letter  dtd.  29/05/2024 by  Mr

Kirti  Mehta  it  was  reported  that,  he  had  resigned  from  the  position  of  Director  of  M/s.
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Amudan Chemicals Pvt.  Ltd.,  and the same was accepted by Mr. Malay Mehta.  Also,  as

per the Register of Companies, Mumbai, it is revealed that Mr Malay Pradeep Mehta and

Mrs  Sneha  Malay  Mehta  are  the  Directors  of  the  M/s.  Amudan  Chemicals  Pvt.  Ltd..

Hence, Mr. Malay Pradeep Mehta and Mrs. Sneha Malay Mehta are the occupiers as per

Section 2 (n)(ii) of the Factories Act, 1948

f) It is found from the office records that the occupier had not drawn an on-site emergency

plan and detailed disaster control measures for his factory.

g) On the day of incident 23/05/2024, at 1:30 PM, there was the manufacturing of TBHP in

Glass Line reactor (3 KL) and the manufacturing of TBPB in the SS reactor (3 KL)

h) On  the  day  of  the  incident,  23/05/2024,  the  following  workers  were  working  in  the

factory incidental to the TBHP  manufacturing process.

Sr. No. Name Of Worker Nature of work

1) Mr. Ravi Rajbhar Operator

2) Mr. Satyanarayan Rajbhar Operator

3) Mr. Sirajuddin Ahmed Helper

4) Mr. Bharat Jaiswar Helper

5) Mr. Manoj Chavan Helper

6) Mr. Manish Kumar Das Helper

i) The  manufacturing  process  of  Tertiary  Butyl  hydrogen  peroxide  (TBHP)  is  a  highly

exothermic reaction. Exothermic reaction means the release of Heat during the reaction

j) It  was  revealed  from  the  recorded  statement  of  Mr.  Ganesh  Musale,  that  workers  were

not  fully  aware  of  the  risks  involved  in  H2O2  and  its  reaction  with  sulphuric  acid  and

TBA.  Also,  the  workers,  as  stated  above,  had  no  formal  education  in  the  chemistry  of

reactions and handling of hazardous substances nor had qualifications and experience in

handling hazardous substances and were not competent to supervise such handling within

the factory.

k) On  the  day  of  incidence  there  was  no  facility  for  control  addition  of  sulphuric  acid

through  an  addition  vessel  /glass  flask.  sulphuric  acid  was  directly  charged  into  the

reactor from the sulphuric acid carboys through vacuum charging.

l) A safety relief valve was provided on the SS reactor (3 KL), but the rupture disc was not

provided.  In the Case of GLR (3 KL), neither a safety relief valve nor a rupture disc was

provided on it.
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m) On the reactor system, there was no provision for an alarm and interlock such as a Utility

failure alarm, agitator failure alarm, High-temperature alarm, or Alarm for a High rate of

addition  of  limiting  reactant,  which  is  added  at  a  controlled  rate.  Also,  there  was  no

control  system  installed  in  which  the  Raw  material  (limiting  reactant)  addition  rate  is

controlled  by  the  flow  control  loop.  The  controlling  parameter  is  reactor  temperature.

Also,  the  flow  control  valve  or  on-off  valve  (interlocked  with  the  reaction  mass

temperature and agitator tripping) was not installed on the reactor.

n) As  per  the  manufacturing  process  and  process  flow  submitted  vide  renewal  application

form no. 100030712015 dtd. 11/09/2020 it  was revealed that, the manufacturing process

flow is as follows:

Take sulphuric  acid  in  the  glass  vessel  cool  it  upto  6-10 0 C, start  addition  of  TBA over

stir for 15-20 deg. Celsius. Start addition of Hydrogen peroxide, and maintain temperature

15 to 30 0 C, Stir for 8 hrs. Stop stirring and separate out TBHP as per batch taken.

But on 23/05/2024, it  was revealed that, the manufacturing process flow is as follows:

Take Hydrogen peroxide in the reactor cool it upto 17-18 0 C, Start addition of sulphuric

acid,  and  maintain  temperature  25  to  30 0  C,  then  add  TBA into  the  reactor  maintaining

the temperature below 250 C Stir for 8-12 hrs. Stop stirring and separate out TBHP as per

batch taken.

o) Hydrogen  peroxide  is  a  strong  oxidant  with  explosive  risk.  An  increase  in  the

temperature  promotes  the  decomposition  as  well  as  a  higher  pH  Value,  for  optimum

stability,  the  pH  range  of  hydrogen  peroxide  below  4.5.  Above  pH

5.0  decomposition  increases  sharply,  for  the  commercial  solution  generally  pH  adjusts

under  5.0.The  Decomposition  will  produce  a  vast  amount  of  gas  which  increase  the

pressure of the system, release very high heat. The impurities trigger the decomposition

of hydrogen peroxide at low temperatures.

p) Hydrogen  peroxide  with  sulfuric  acid  to  produce  peroxy  mono  sulfuric  acid  (Piranha

solution), Even small amounts of organics could make the piranha solution unstable

q) S,  Tert-  Butyl  Hydro  peroxide  bearing  CAS  no75-91-2  is  having  Flash  point  43 0C  ,

flammability limit 5%-100%, Auto Ignition 2380C, Boiling point 960 C. SADT > 600 C.

r) As per  MSDS,  Tert-  Butyl   Peroxybenzoate  (TBPB) is  a  organic  peroxide  bearing  CAS

no. 614-45-9 is having Flash point > 93 0C , SADT > 600 C. The TBPB batch was in SS

reactor (3 KL) adjacent to the GLR reactor.

s) As per MSDS, Solvent MEK is highly flammable liquid, having boiling point 780 C, flash

point is -7 0 C.
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t) As  per  MSDS,  Dimethyl  phthalate  (DMP)  is  combustible   liquid,  having  boiling  point

2820  C,  flash  point  is  1460 C,  auto  ignition  temperature  is  4700 C.  It  forms  explosive

mixtures with air on intense heating. A range from approx. 15 Kelvin below flash point is

rated as critical.

u) As per MSDS, Tert-  Butanol bearing CAS no. 75-65-0 is having flash point 110  C, auto

ignition  temperature  is  4900 C,  Boiling  point  is   830 C.  It  is  flammable,  containers  may

explode when heated, vapours may form explosive mixtures with air.

v) One chilling plant and one cooling tower were installed in the factory. Temperature was

controlled via jacket cooling.

7) Details of the TBHP Manufacturing Process-

a. TBHP  reaction  was  carried  out  in  GLR  reactor  3  KL  (Eq  no.  GLR-01  ID  NO.

PV03,MOC-MS/GLR installed in 2023).

b. The brief of reactants added  in GLR is H2O2 (1200 kg) + H2SO4 (300 Kg) + TBA (1260

Kg).

c. First, H2O2  is added in GLR and chilled up to 17 to 180  C. This addition was done on

previous night i.e. on 22/05/2024.

d. On the  23/05/2024, Mr. Ravi Rajbhar, Operator, Mr. Satyanarayan Rajbhar, Operator,

Mr. Sirajuddin Ahmed, Helper, Mr. Bharat Jaiswar, Helper, Mr. Manoj Chavan, Helper,

Mr. Manish Kumar Das, Helper were present.

e. H2SO4   is  added  GLR  maintaining  the  temperature  below  25  to  300  C.  @  9  am  on

23/05/2024, the addition of 180 Kg of  H2SO4 is completed. After 2 -2 ½  hours, another

addition of the remaining 210 Kg of  H2SO4  was made into the GLR (charging of 1 can

of 63 Kg takes around 8-10 mins. ) maintaining the temperature below 25 to 300 C. After

that  TBA  addition  is  started  in  the  reactor  maintaining  the  temperature  below  250 C

(approximately 100 kg to 150 kg per addition)

f. After completion of the addition of TBA, the reactor is maintained in stirring condition

for 10 to 12 hrs.

g. After  that  it  is  transferred  to  the  mixing  process  in  the  blender  and  neutralise  with

Magnesium Carbonate and adjust PH.

h. After Active Oxygen testing, add methanol as per requirement.

i. It is note that, at one batch around 1500 Kg of TBHP is obtained.
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The manufacturing process flow chart of TBHP is shown in Figure below

Figure - Manufacturing Process Flow Chart for TBHP

8) Details of the TBPB Manufacturing Process-

a. TBPB rection was carried out in SS reactor 3 KL  (Eq no. SSR-02 ID NO. PVO2,MOC-

SS, installed in 2023),

b. The brief of reactants added  in SSR is TBHP –  N (450 kg) + Caustic Soda Solution +

Benzoyl Chloride.

c. Caustic Soda Solution (approx. 200 Kg) as per testing of TBHP -N added in SS reactor

and maintain temperature below 200 C.

d. Addition of Benzoyl Chloride. Stir, maintaining the temperature 20-250 C.

e. The  reactor  is  maintained  in  stirring  condition  for  9-12  hours.  After  completion  of  the

reaction separate water from the product by layer separation.

f. Material  is  transferred  in  the  blender  and  then  add  magnesium  sulphate  for  removing

water content, After removing the water collect the filtrate via filter in 30 Kg Nutch filter

9) Occurrence of explosion and fire in the factory:

On 23/05/2024, The synthesis of Tertiary Butyl hydro peroxide (TBHP) was carried out

in GLR (3 KL), and in the SS reactor (3 KL), the settling of TBPB was carried out.
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i. On 22/05/2024, at night in GLR (3KL), H2O2 (1200 kg) is charged and the temperature of

the reactor was brought to around 170 C. Also, in the SS reactor(3 KL) there was making

of TBPB, and at night, there was the activity of the stirring of TBPB in SS reactor (3 KL),

ii. On 23/05/2024 @ 09 am Mr. Ravi Rajbhar, operator, had cooled the reactor around  170 C

and charging of H2SO4  of around  180 KG was charged from the H2SO4 can with help of

vacuum pump. The charging of 1 can (63 Kg) of H2SO4  takes around 15 minutes.  Total

180 KG was charged from the 3 H2SO4. Cans taking around 40 to 45 minutes. Then, when

the  vacuum was  released,  there  was  an  increase  in  temperature,  and  the  temperature  was

maintained below 25 0 C, and the stirring was carried out for around 2 to 2 1/2 hours.

iii. Thus, the charging of the remaining  210 KG H2SO4 from the H2SO4 cans (3& ½ cans)

was carried out at 11:15 am, and the charging was finished @ 12:30 pm.

iv. At 12:30 PM there was a lunch break till 1:00 PM. After lunch break TBA of around  100-

150  Kg  was  charged  into  the  reactor,  soon  after  the  charging  was  over  by  releasing

vacuum, the temperature was increased rapidly leading to exothermic reaction @ 60 to 70
0 C   and  to  control  runaway  reaction  cooling  arrangement  was  insufficient.   As  the

temperature increased, also inside the reactor pressure increased beyond bursting pressure

of 95 Kg/cm2, leading to the bursting of GLR (3KL).

v. Due to the explosion of the reactor and the shock waves and tremendous heat, the adjacent

SS  reactor  (3KL)  containing  TBPB  also  exploded  due  to  the  decomposition  reaction  of

TBPB exceeding the SADT temperature of more than 600 C.

vi. Also, the MS  tank containing DMP also exploded, leading to the rupture of the tank due

to forming explosive mixtures with air  on intense heating and the MEK tank was thrown

away at a distance of 7 meters from the original position.

vii. Due to the presence of combustible liquid, and flammable liquids at the premises, the fire

started  in  the  factory  and  spread  rapidly  to  the  adjacent  factories.  After  the  explosion

followed by  fire  the  workers  of  the  adjacent  factory  informed the  Fire  brigade  about  the

incident. The Fire brigade from Dombivili MIDC @ 1:50 PM reached the spot and started

extinguishing  the  fire.  Also,  after  some  time  other  Fire  brigade  from  Kalyan  Dombivli

Municipal  Corporation,  Navi  Mumbai  Municipal  Corporation,  Ulhasnagar  Municipal

Corporation,  Ambernath  Municipal  Council  and  NDRF  Battalion  No.  5  and  TDRF  had

conducted  rescue  operations.  On  25.05.2024  at  3.42  pm  the  said  rescue  operation  was

stopped.

viii. The  injured  workers  were  immediately  taken  to  AIMS  Hospital,  ICON  Hospital,  and

Shastri  Hospital   KDMC and other hospitals in Dombivli  east  in after a rescue operation

was launched. Out of 68 workers. One worker Mr. Jay Sarkar of M/s. Cosmos Engineering
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succumbed to the burn injury on 29/05/2024 while treatment at the National Burn Centre,

Airoli. A total of 13 workers died, and 67 persons were injured in this incident.

10) Observation  of   samplings  Raw  materials,  finished  goods  of  TBA,Hydrogen  peroxide
and hydrogen peroxide for simulation of accident scenario.

1. On  28/10/2022,  I  have  collected  samples  from  the  thrown  away  reactor  and  the  crater

formed  at  the  site.  Also  as  per  reactions  carried  out  in  GLR   on  the  date  of  incidence,

reaction  mass  of  containing  same  raw  materials  and  finished  product  was  sent  to  the

laboratory  for  examination  to  M/S  GVS  Cibatech,  Bhandup  for  DSC  analysis  on

03/06/24. the result of the same was received at my office on 15/06/2024 (Annexure -3).
2. As per thumb rule calculation and  ASME , the brust pressure of the reactor is calculated

as below:

 Burst pressure   =2 eSt/D-0.8t

  =2 x 0.85x 75000.x 0.75/70.86- 0.8x0.75

  =1361PSI

  =95 Kg/cm2

e= welding efficiency

S= Tensile Strength

t= thickness of vessel

D= outside diameter of vessel

Even though we are getting, Burst pressure 95 Kg/cm2. Considering vessel condition like

life, welding joints, nozzle joints, dish end  etc the vessel will burst at pressure exceeding

70 Kg/ cm2..

Conclusions from the results of collected samples, chemical analysis :

From  the  result  of  DSC  test  report  from  M/S.  GVS  Sebatech,  Bhandup  it  is  concluded

that,  there  is  violent  /  exothermic  /  runway  reaction  of  the  carried  out  GLR   up  to

temperature of 70 deg. cel. Thus, violent/runway/ exothermic reaction at this temperature

occurred,  leading  to  an  increase  in  pressure  inside  the  reactor  beyond 80  Kg/cm2.  Heat

generation rate and cooling capacity in the reactor are needed to assess the possibility of

a  runaway.  Also,  the  additional  cooling  system  was  not  in  place  to  remove  the  heat

generated  during  the  runaway  reaction.  There  was  no  controlled  addition  of  sulphuric

acid, and the sulphuric acid was charged into the reactor directly from the carboy through

vacuum charging.

On  the  reactor  system  there  was  no  alarm  and  interlock  such  as  Utility  failure  alarm,

agitator  failure  alarm,  High  temperature  alarm,  Alarm  for  High  rate  of  addition  of

Page 224

482



Page 17 of 22

limiting  reactant  which  is  added  at  controlled  rate,  Raw  material  (limiting  reactant)

addition  rate  should  be  controlled  by  flow  control  loop  and  FCV  and/or  On-Off  valve

interlocked  with  the  reaction  mass  temperature  and  agitator  tripping  system  was  not

available or installed on the reactor. Hence this accident has occurred

11) Contraventions:-
I) The contraventions of Provisions of Section 7 A- (2) (a) of the Factories Act 1948:-

On 23/05/2024, The synthesis of Tertiary Butyl hydrogen peroxide (TBHP) was carried out

in  GLR  (3  KL),  and  in  the  SS  reactor  (3  KL),  the  settling  of  TBPB  was  carried  out.  On

22/05/2024, at  night in GLR (3KL), H2O2 (1200 kg) is charged and the temperature of the

reactor  was  brought  to  around  170 C.  Also,  in  the  SS  reactor(3  KL)  there  was  making  of

TBPB, and at night, there was the activity of the stirring of TBPB in SS reactor (3 KL), On

23/05/2024 @ 09 am Mr. Ravi Rajbhar, operator, had cooled the reactor around  170 C and

charging  of  H2SO4  of  around   180  KG  was  charged  from  the  H2SO4  can  with  help  of

vacuum pump. The charging of 1 can (63 Kg) of H2SO4 takes around 15 minutes.  Total 180

KG was charged from the 3 H2SO4. Cans taking around 40 to 45 minutes.  Then, when the

vacuum  was  released,  there  was  an  increase  in  temperature,  and  the  temperature  was

maintained below 25 0 C, and the stirring was carried out for around 2 to 2 1/2 hours. Thus,

the  charging  of  the  remaining   210  KG  H2SO4  from  the  H2SO4  cans  (3&  ½  cans)  was

carried out at 11:15 am, and the charging was finished @ 12:30 pm. At 12:30 PM there was

a lunch break till 1:00 PM. After lunch break TBA of around 100-150 Kg was charged into

the  reactor,  soon  after  the  charging  was  over  by  releasing  vacuum,  the  temperature  was

increased  rapidly  leading  to  exothermic  reaction  @  60  to  70 0 C  and  to  control  runaway

reaction cooling arrangement was insufficient.  As the temperature increased, also inside the

reactor pressure increased beyond 80 Kg/cm2. The inside pressure due to the reaction would

have increased beyond 80 Kg/cm2, leading to the bursting of GLR (3KL).

On  the  23/05/2024,  safety  relief  valve  was  provided  on  the  SS  reactor  (3  KL),  but  the

rupture disc was not provided.  In the Case of GLR (3 KL), neither a safety relief valve nor

a  rupture  disc  was  provided  on  it.  Also,  on  the  reactor  system  there  was  no  provision  of

alarm  and  interlock  such  as  Utility  failure  alarm,  agitator  failure  alarm,  High  temperature

alarm, Alarm for High rate of addition of limiting reactant which is added at controlled rate,

Raw material (limiting reactant) addition rate should be controlled by flow control loop. The

controlling  parameter  is  reactor  temperature.  And  FCV  and/or  On-Off  valve  should  be

interlocked with the reaction mass temperature and agitator tripping.
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The  aforementioned  causes  contributed  to  this  incident,  so  it  was  essential  to  make  the

following  work  system  to  ensure  worker  safety  and  the  absence  of  any  health  risks.

However, in this instance, the occupier failed to ensure safety of the workers and there was

risk to their health while they were at work:

a. There  was  no  facility  for  control  addition  of  sulphuric  acid  through  an  addition  vessel

/glass  flask.  sulphuric  acid  was  directly  charged  into  the  reactor  from  the  sulphuric  acid

carboys through vacuum charging.

b. By  providing  alarm  and  interlock  such  as  Utility  failure  alarm,  agitator  failure  alarm,

High temperature alarm, Alarm for High rate of addition of limiting reactant which is added

at  controlled  rate,  Raw  material  (limiting  reactant)  addition  rate  should  be  controlled  by

flow control loop.

c. The controlling parameter being the reactor temperature. And FCV and/or On-Off valve

should be interlocked with the reaction mass temperature and agitator tripping.

               Thus, the occupier had failed to maintain the in safe working order as well as the

system without risking the workers' health.

Hence Occupier of the factory have been contravened Provisions of section 7 A- (2) (a)
of the Factories Act 1948 on the day of incidence.

II) The contraventions of Provisions of Section 7 (1) (b) of the Factories Act,  1948 It is

reported that Mr Malay Pradeep Mehta and Mrs Sneha Malay Mehta are the Directors of

the  M/s.  Amudan Chemicals  Pvt.  Ltd...  As  per  Section  7  (1)  of  the  Factories  Act,  1948,

Whenever  Occupier  begins  to  occupy  any  premises  as  factory,   he  shall  send  a  written

notice in form no. 1 as stated in Rule 14 of the Maharashtra Factories Rules 1963 at least

15  days  before  begins  to  occupy  any  premises  as  factory.   The  Occupier  has  not  sent  a

written notice in form no. 1 containing the name and address of the Occupier; hence, the

provision of Section 7 (1) (b) of the Factories Act, 1948 is contravened.
III) The contraventions of Provisions of Section 41-B (4) of the Factories Act, 1948

The  factory  is  engaged  in  manufacturing  activity  in  relation  to  Chemical  Industries  –

Electrochemicals  (  Peroxides)  industries  listed  under  Sr.  17  of  the  First  Schedule  of  the

Factories  Act,  1948.Hence  the  factory  is  carrying  out  Hazardous  process  as  defined  under

section 2(cb) of the Factories Act, 1948.

It is revealed from the office records that the occupier had not drawn an on-site emergency

plan and detailed disaster control measures for his factory. Thus, the occupier had not drawn

an on-site emergency plan and detailed disaster control measures for the factory. Hence the
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Occupier  had  contravened  the  provisions  of   Section  41-B  (4)  of  the  Factories  Act,
1948.

IV)The contraventions of Provisions of Section 41-C (b) of the Factories Act, 1948

The  factory  is  engaged  in  manufacturing  activity  in  relation  to  Chemical  Industries  –

Electrochemicals  (  Peroxides)  industries  listed  under  Sr.  17  of  the  First  Schedule  of  the

Factories  Act,  1948.Hence  the  factory  is  carrying  out  Hazardous  process  as  defined  under

section 2(cb) of the Factories Act, 1948.

It  was  revealed  that  workers  were  not  fully  aware  of  the  risks  involved  in  H2O2  and  its

reaction  with  sulphuric  acid  and  TBA.  Also,  the  workers,  as  stated  above,  had  no  formal

education  in  the  chemistry  of  reactions  and  handling  of  hazardous  substances  nor  had

qualifications and experience in handling hazardous substances and were not competent to

supervise  such  handling  within  the  factory.  Thus,  the  occupier  of  a  factory  involving

Hazardous process as stated above, had not appointed persons who possess qualification &

experience  in  handling  hazardous  substances  and  are  competent  for  such  handling. Hence
the Occupier had contravened the provisions of  Section 41-C (b) of the Factories Act,

1948.

V) The contraventions of Provisions of Rule 4(2) of Maharashtra Factories Rules 1963
At  the  time  of  my  visit  it  is  found  that,  the  plans  of  the  were  revised  vide  letter  no.

DISH/PLN/DBD/147/2009/137  dtd.  22/05/2007.  The  approved  plan  shows  that  mixing

vessels, reactor vessel,  nutch filter, receiver, condenser, flask, baby boiler, oil expansion

tank,  vacuum pump etc.  were  installed  in  the  premises.,  The  present  factory  machinery

layout are not in conformity with the approved plans, it is seen that, On the ground floor,

SS  reactor  of  3  KL  (Eq  no.  SSR-02  ID  NO.  PVO2,MOC-SS,  installed  in  2023),  GLR

reactor  no.  3  KL (Eq no.  GLR-01 ID NO.  PV03,MOC-MS/GLR installed  in  2023)  and

SS tank of 20 KL capacity used for the storage of  Methyl Ethyl Ketone (MEK),  SS tank

of  20  KL capacity  used  for  the  storage  of   Di  Methyl  Phalate   (DMP) was  installed  in

factory.  Thus  machinery  layout  are  not  in  conformity  with  the  earlier  approved  plans.

Therefore  the  Occupier  has  contravened  the  Provisions   of    Rule  4(2)  of
Maharashtra Factories Rules 1963.

VI)The contraventions of Provisions of Rule 4(1) (d) of Maharashtra Factories Rules
1963 As per the manufacturing process and process flow submitted vide renewal

application form no. 100030712015 dtd. 11/09/2020 it  was revealed that, the

manufacturing process flow is as follows:
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Take sulphuric acid in the glass vessel cool it upto 6-10 0 C, start addition of TBA over stir

for 15-20 deg. Celsius. Start addition of Hydrogen peroxide, and maintain temperature 15 to

30 0 C, Stir for 8 hrs. Stop stirring and separate out TBHP as per batch taken.But on

23/05/2024, it  was revealed that, the manufacturing process flow is as follows:

Take  Hydrogen peroxide  in  the  reactor  cool  it  upto  17-18  0  C,  Start  addition  of  sulphuric

acid, and maintain temperature 25 to 30 0 C, then add TBA into the reactor maintaining the

temperature below 250 C Stir for 8-12 hrs. Stop stirring and separate out TBHP as per batch

taken.

Thus,  there  is  change  in  manufacturing  process  of  TBHP,  But  the  occupier  was  using  the

premises as factory without getting plan approval from Jt. Director DISH, Kalyan regarding

changes  total  or  partial  in  manufacturing  process. Therefore,  the  Occupier  has

contravened the Provisions of   Rule 4(1) (d) of Maharashtra Factories Rules 1963

VII) The  contraventions  of  Provisions  of  73-N(1)  of   Maharashtra  Factories  Rules
,1963

The  factory  is  engaged  in  manufacturing  activity  in  relation  to  Chemical  Industries  –

Electrochemicals  (  Peroxides)  industries  listed  under  Sr.  17  of  the  First  Schedule  of  the

Factories  Act,  1948.Hence  the  factory  is  carrying  out  Hazardous  process  as  defined  under

section 2(cb) of the Factories Act, 1948.

As  per  rule  73-N(1)  of   Maharashtra  Factories  Rules  ,1963  ,  The  occupier  of  a  factory

carrying  on  a  'Hazardous   process'   ought  to  be   compiled  and  made  known  to  workers

individually through supply of booklets or leaflets  the following information in relation to

handlings of hazardous materials like methanol,IPA etc.  Or any hazardous substances in the

manufacture, transportation, storage and other processes of making TBHP,TBBP, MEKP:

a)     Information of Hazardous processes carried on in the factory.

b) Location and availability of all materials Safety Data Sheets as per Rule 73-M.

c) Material safety data sheets of raw materials and finished products and intermediates

handled in manufacturing process at plant.

d) Physical and health hazards arising out of the exposure to or handling of substance.

e)     Measures to be taken by the workers to ensure safe handling, storage and

transportation of hazardous substance.

f) Personnel protective equipments required to be used by workers employed in hazardous

process or dangerous operation.
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g) Sign and symptoms likely to be manifested on exposure to hazardous substances and to

whom to report.

h) Measures to be taken by the workers in case of any spillage or leakage of hazardous

substance.

               But during enquiry it is found that the workers working on manufacturing process

of  synthesis  of  TBHP,  TBBP,  MEKP  were  not  provided  with  information  in  relation  to

handling  of  hazardous  materials  like  Hydrogen  peroxide  TBA,  Sulphuric  Acid,   thus

occupier  of  has  contravened  the  provisions  of  the  Rule  73-N(1)  of  Maharashtra  Factories

Rules,1963.

VIII) The  contraventions  of  Provisions  of    Rule  3  (b)  of  MaharashtraFactories
(Safety Audit) Rules, 2014

The  factory  is  engaged  in  manufacturing  activity  in  relation  to  Chemical  Industries  –

Electrochemicals  (  Peroxides)  industries  listed  under  Sr.  17  of  the  First  Schedule  of  the

Factories  Act,  1948.Hence  the  factory  is  carrying  out  Hazardous  process  as  defined  under

section 2(cb) of the Factories Act, 1948.

A safety Audit was carried out in Dec 2020 by Safety Auditor Mr Dhananjay Jadhav. In Dec

2022,Safety Audit  was not carried out by the occupier of the factory. As per Rule 3 (b) of

MaharashtraFactories (Safety Audit) Rules, 2014, The occupier of the factory shall arrange

to carry out the safety audit externally, once in two years by the Safety Auditor as a measure

for securing the safety of persons employed . But the Occupier had not arranged to carry out

a Safety Audit externally once in two years by safety auditor Therefore, the Occupier has

the Provisions of   Rule 3 (b) of MaharashtraFactories (Safety Audit) Rules, 2014
IX)The contraventions of Provisions of   Rule 115 (2) of Maharashtra Factories Rules,

1963
There was an explosion and fire on 23/05/2024 at  1:30 pm in the factory leading to the

accident of 10 workers. I came to know about accident through telephonic message from

the MARG member from Dombivali, @ 2:00 PM The notice of an accident should have

been  confirmed  by  the  manager  by  sending  a  written  report  in  form  No.  24  within  12

hours  of  taking  place  of  this  accident  as  per  provision  of  Rule  115  (2)  of  Maharashtra

Factories Rules 1963. However, the written report in form No. 24 has not been submitted

till date.

Thus  the  Manager  had  not  submitted  written  report  in  form  No.  24  within  the

prescribed  time  limit  12  hours, the  provisions  of  Rule  115  (2)  of  Maharashtra

Factories Rules, 1963 have been contravened by the Manager of the factory.
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Srb R.qional oanc?. anar:
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,4+
disi.

File No. 34/ D/l\,4iscellaneous, Benef iti2024 Date:07-03-2025

To,
The Deputy Director.
Dlrectorate of lndustrial Health and Safety,
Government of lMaharashtra.
lnduskial, Energy and Labour Department,
t\,4adam Kama Hoad,
Hutatma Rajguru Chowk, IVlantralaya
I\.4!mbai - 400032.

Subiect :- Beply to the question no 781 raised by Shri. Nanabhau patole
ancbther M.L.A.

Rer. :- 1)dt{- 2025 /e. F. 9? /.flrrr[{ - 4 R{i{ 06/03/2025
2) s4rr3fl i 6cqTq i diEF. re.9 /?"?9 / 3?8l-rio 06t03t2025
s) s{i3itEftn I rilErd / r,8?o / ?oa8 f-{io 1gt12t2024

Sir 1 l\,4adam,

Wilh relerence to the above me|tionecl subject tfie lnformalion sought aboLtt
the lnsured Person injured n the Amudan Chemica B ast occu""ed on 231A5i2A24
covered under the Employees State lnsurance Act are as under :-

(-

2)

3)

4)

Bharat Ja swar.
3416091051

Funeral Expenses of Rs.15.0001 paid and
Pens on pa d till the month of February 2025

Funeral Expenses ot Rs.15.0001 pald and
pension c aim not received from the dependeIts

Havl Balbhar.
3517457747

Vishal Paudwal
3411424412

uneral Expenses c aim and pens on claim not
received frorn the dependents

F

Name oI l.P. and
lnsurance No.

I\ilanoj Jondhale
3417344667

uneral Expenses of Rs.15,000/ pald and
nsion paid til the month ol February 2025

Status

1)

_-l
F

Pe

Sr.
No.

5l
Jay Sarkar Funeral Expenses cla m and pension cla m no
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341142A289 received from the dependents
Satyanarayan Rajbhar

3517457791

Th s s ssued w th the approval of the competent authortty

Dgta y s gned by
ANTRIKSH KUIVlAR
Datei 07 03 2025
17.09.01 (AntrikshKumai

DEPUTY DIRECTOR

Copy to - 1) Asslstant Labour Commissioner, Olfice of the Assstant Labour
Commrssioner Kalyan, Government of IVaharashtra, Sai Vlhar Building, 2nd Floor,
above Hotel Gurudev. Shivaji Path. Katyan (West) 421301.

6)
Funeral Expenses of Rs.15,000/, paid and

Pension claim documents are under scrutiny
S rajauddin Ahmed

3416976471
Funeral Expenses of Rs.15.000/ pa d and

Pension dlsbursement under process.

Riddhi Khanvilkar
3417121616

[,4anish Kumar Das
341680291 0

l\4anoj Chavaf
3415848558

e)

t1)

10)

Rakesh Rajput
5609503478

Roh ni Kadam
3417 421857

Funeral Expens-"s not cla med and pension
cla m doauments are under scrutlny.
Funeral Expenses claim and pension

disbursement under process.
Funeral Expenses not claimed and pension

claim documents are under scrut ny_

Funeral Expenses l'tot claimed and pens on
clajm documents are under scrutiny.

Funeral Expenses of Rs.15,0001 pald
and pension claim not rece ved from the

dependents.

12):

7)

8)
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